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MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration
of the Bill.

Clauses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up Food Safety and Standards
(Amendment) Bill, 2008.

The Food Safety and Standards (Amendment) Bill, 2008

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATEI PANABAKA LAKSHMI): Sir, [ beg to move:

"That the Bill to amend the Food Safety and Standards Act, 2006, be taken into
consideration."”

Sir, this Bill has been brought forward, with a view, to consolidate the laws relating to
food safety in the country. Sir, sub-section 4 of Section 5 of the Food Safety and Standards
Act empowers the Central Government to appoint the Chairperson and Members, other than
the ex-officio members, of the Food Authority on the recommendations of the Selection
Committee. Sub-section 5 of Section 5 of the Food Safety and Standards Act prohibits holding
of any other office by the Chairperson and Members of the Food Authority. This provision
led to difficulties in constituting the Food Authority.

Sir, I move that the Bill may be taken into consideration.
The question was proposed.
MR. DEPUTY CHAIRMAN: Shri Lalit Kishore Chaturvedi.
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"The Chairperson shall be appointed by the Central Government from amongst the
persons of eminence in the field of food science or from amongst the persons from
the administration who have been associated with the subjrct and 15 either hciding
or has held the position of not below the rank of Secretary to the Gos erment of
India."
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DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I support the Food
Safety and Standards (Amendment) Bill, 2008. Actually, the purpose is very much restricted
to accommodate certain persons who have got expertise in this field. The Chairperson of the
Food Authority can be a part-time Member. The age-limit is also 65 years. Nowadays, many
bureaucrats, after retirement, get jobs, so that their experience can be used in these types of
authorities.

In the modern world, the food safety and standards are very important. When we are
having a global competition, our food material should be of an international standard. Even
though we are having many laws to prevent substandard type of food being sold we are very
poor in maintaining the standards. This particular Authority has to come forward with proper
regulations, so that our fixed standards for food material are maintained properly.

The Prevention of Food Adulteration Act got certain provisions. But, in many cases, it
has not fulfilled the obligations. The State Government Authorities are using that Act very
rarely and that too for statistical purpose. They are catching hold of certain poor people who
are selling them, like vendors or shopkeepers. But, the persons, who are producing in the
brand name or even in the fake name, are left scot-free. For any food material, even for
drinking water, nowadays, it is very easy to pack up in a particular known brand name and
put the water or any soft drink or any food material and the packet will be standing in some
other name. It is sold in that particular name and at that particular price. There is no strict
prohibition or enforcement of this Act. During the 20-Point Programme implementation
Madam Indira Gandhiji was the Prime Minister. She could have made this programme proper
by enforcing throughout India. At that time, there was Emergency also. Therefore, the officials
were also working properly and it was enforced properly. Nowadays, there is nothing like
that and many people are getting disease only because of this type of foods which are not
properly standardised or they are shown as if they are properly standardised. Sir, it is very
surprising to note that even drinking water is sold for Rs. 15 per bottle. But, when the milk
prices were raised to Rs. 15 per litre, there was agitation. Poor widows and agriculturists
depend on milk. We used to say that "you add water into milk.” Nowadays, "if you add
water, it is much more costlier than the milk." That is the situation now which we are facing.
It becomes a habit.

Now, the middie class people, and even the lower middle class people, carry mineral
water. Standard is fixed for mineral water. But, there is no enforcement. Anybody can take
his own pipe water, put it in a brand bottle and sell it off just by putting a plastic cover
around it. They are also putting a type of paper on it to make the people believe. In urgent
situations, people purchase water bottles. Anywhere, we can purchase drinking water or any
material which is in the brand name. Sir, It's high time. We are making a lot of laws, but, we
are not enforcing them properly. The burden is shifting on to the consumer. The basic law is
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‘beware’ or ‘consumer should be beware'. That is the law. But, at the same time, materials are
flooded into the market. When the materials are flooded into the market, our Government
should regulate it properly. If an industry is involved in fake production, then, it has to be
sealed and it has to be exposed to the public saying that these are the people who are making
fake things. We were surprised to know that fake notes are coming from Malaysia, Sri Lanka,
etc. From all around, our neighbours are bringing fake Indian rupee notes into the Indian
market. That is the situation we are facing. But, food materials have got much more bad
effect. It affects the ordinary people, especially babies who take this type of substandard
materials. They are suffering and they are dying. In the same way, ordinary people are now
wooed by market and advertisements and they purchase it. We can take one example of coca
cola. Coca cola is in a brand bottle. We can get any type of coca cola in villages. Beverages
have an age limit, saying that beyond a particular age, chemicals cannot subsist. But, in
villages, one-month old or one-year old coca cola is also sold. What is the action that we are
taking? Therefore, in one way, we are prescribing the standards, we are making the laws, we
are making dynamic organisations, but, at the same time, it is important to note whether we
are enforcing them properly or not. Sir, for this, we need a better coordination among all the
three layers of the Government—the Central Government, the State Governments and the
Panchayat Governments. All the three have to make it and the things which are now available
in mass production in a brand name, it reaches the villages. Brand publicity is also given,
but, the thing inside is—as we used to call it—"0ld wine in new bottle". Old wine is not
available, but substandard material is in the new bottle. That is the brand name. Therefore, 1
request, when the Government is thinking of giving more powers to the Authority under the
Food Safety and Standards Act, that the Chairperson to whom particularly these powers are
being given, who has to be a full-time Chairperson, has to look after all these things. Now,
this Bill allows even people from companies which are producing food materials to be
Members of this particular body. This Bill indirectly provides for that. Therefore, they will
come and try to be Members of the body competitively so that they can do their business
according to their own terms. They can manipulate things. They can make their officials to
be the implementing authorities and control them because they are Members of the body. It
is better not to accommodate persons who are doing business in this body. Persons who have
expertise, who have scientific knowledge and sympathy towards the people should be
appointed as Members and Chairperson. They should implement the law properly because it
tells upon the life of millions of people. When it is standardised, they believe in the brand
mark and take that it is a standardised food. Therefore, the standards should be properly
fixed. Therefore, I request the Government to take serious action, if there is any violation of
this particular law. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Natchiappan. Shri
Veer Pal Singh Yadav.
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SHRI MATILAL SARKAR (Tripura): Mr. Vice-Chairman, Sir, I rise to support the
dull. At the same time, [ would like to mention some points and suggestions. My first
submission is this. What was the urgency for the Government to promulgate an Ordinance,
mstead of bringing in the amendment first? The Session was due to start on 25th February
and this Ordinance was promulgated just two weeks before. What was the urgency? It seems
that the role of Parliament is being belittled. This process should not be allowed to continue.
I am noi ciear about the urgency.

Secondly, so far as the amendments are concerned, previously, they were fulltime
Members, but now they can be part-time Members also. The Chairman should not hold any
oiier posf He should be a fulltime Chairman, The provision is like this. Part time Members,
ofvr than the ex officio Members, would be selected as per recommendation of the Selection
Board. But what about ex officio Members? What will be the yardstick for their selection? It
is not well defined: '
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The second amendment is regarding superannuation. It has been increased from 62
years to 65 years. That is all right because up to 65 years one has the capacity to work. There-
is no doubt about it. I would like to know whether this was the reason to promuigate an
Ordinance. Was this done because somebody was going to cross the age of 62 years? My
point is, the Chairman should be well versed and should be very experienced in this field. He
should have profound knowledge in the field of food, safety and standards. And there should
not be political influences in regard to the selection of Chairman. This should be kept in
mind. Also, when part-time members are taken in, | have the same opinion as that of the hon.
Membes, Shri Natchiappan, that vested interests might creep in. The members, so appointed,
might overpower the whole system, and proceed to poliute the objectives as well. Hence
care should be taken while selecting the members. One aspect which the hon, Member, Shri
Chaturvedi, pointed out is about inclusion of women. In the Act itself, there should be a
provision for this. Women have the natural instincts of a mother, and it is a mother who is
directly involved with food affairs. So, inclusion of women in the Food Safety and Standards
Authority of Indiz has to be ensured.

Having said this, in regard to Amendments, [ would like to mention a few things. In
the Statement of Objects and Reasons, the hon, Minister has stated, "The purpose is to lay
scientific standards for articles of focd; to regulate manufacture, distribution, sale and import
of food articles; to ensure safe and wholesome food; and maintenance of standards. If these
are the objectives, then, it will be pertinent to mention here that a call was given on the
occasion of the World Food Day celebrations that the objectives should be shifted from food
security to 'nutrition security', namely, what type of food our children or our people should
take, what should be the calorie contents in it and what should be the nutritive contents in it.
That was a call given by the experts on the occasion of the World Food Day Celebrations all
over the world. In line with this, I would like to point out that the M.S. Swaminathan Research
Foundation—the hon. Member, Prof. Swaminathan, is not here now—made valuable
recommendations, and cne of its recommendations is to form the 'National Nutrition Authority’
so that the nutritive contents are ensured in the food that we consume. That is why they have
recommended the formation of National Nutrition Authority. I will be happy to know from
the hon. Minister whether that recommendation has been accepted and whether the
Government is proceeding towards the formation of National Nutrition Authority.

Having said this, I would like to give some idea about the health scenario of the people
of our country. The UNICEEF, in its Report of 2005, had stated and I quote: "Sixty-three per
cent of our people go to bed hungry; 53 per cent of people suffer from chronic malnutrition;
the killer diseases like pneumonia, diarrhoea, imeasles, tetanus, whooping cough, carry away
2.4 million Indian children every year." This is a very alarming thing; 2.4 million Indian
children being perished from the attacks of these killer diseases. And, most of these diseases
originate from unsafe water, unsafe food and non-standard food. Are we trying to get over
this? We still figure in the list of the hungriest countries of the world. Sir, it is not a befitting
expression for us. We belong to one of the hungriest countries of the world!
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THE VICE CHAIRMAN (PROF. P.J. KURIEN): Yes, they are making the arrangement.
...(Interruptions)... It is collective responsibility. ...(/nterruptions)...

st wfera frvi Sgdd: 9% o 9 TR R LL(STEIR).L

DR. MURL] MANOHAR JOSHI (Uttar Pradesh): But, Sir three Ministers do not
make one Cabinet Minister. ...(/nterruptions)... 1 can understand that there is a lunch break
and the Minister who has piloted the Bill. ...(Interruptions)... This is the normal practice. It
is not a Private Members' Bill; even then we have a Cabinet Minister. ...(/nterruptions)...
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Sir, he is the Minister with Independent Charge. He is there.
...(Interruptions)...

Iggwreas (Fe d o FRAT) : § independent charge AP § 1 ...(57a4™).... The Minister
with Independent Charge is there.

DR. MURLI MANOHAR JOSHI: That does not make him the Cabinet Minister.
THE VICE CHAIRMAN (PROF. P.J. KURIEN): All right. You have already raised it.

...(Tnterruptions)...
st wiferm frein wgdd: W, wge s A @ )

DR. MURLI MANOHAR JOSHI: Sir, there must be some Cabinet Minister. This is
not the normal practice. You must call in somebody.

THE VICE CHAIRMAN (PROF. P.J. KURIEN): Yes, you try to call some Cabinet
Minister. ...(Interruptions)... Yes, they are trying. ...(Interruptions)...

DR. MURLI MANOHAR JOSHLI: The debate should not proceed till that time.
...(Interruptions)...

THE VICE CHAIRMAN (PROF. P.J. KURIEN): Please continue, Mr. Sarkar.
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SHRI S.5. PALANIMANICKAM: We have sent the message. We cannot immediately
make that arrangement.

DR. MURLI MANOHAR JOSHI: Then, I would request you to adjourn the House till
there is a Cabinet Minister.

SHRI 8.S. PALANIMANICKAM: Sir, we have sent the message. ...(Interruptions)...
They are on the way.

THE VICE CHAIRMAN (PROF. P.J. KURIEN) The message has been sent, Joshi
Sahib. Please continue, Mr. Sarkar. ...(Interruptions)... Please continue.

)
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SHRIMATILAL SARKAR: Sir, I was speaking about the health scenario in the country.
...(Interruptions)...
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THE VICE CHAIRMAN {PROF. P.J. KURIEN): You can see now; instead of one,
there are two Cabinet Ministers coming. 1 hope you are satisfied.

DR. MURLI MANOHAR JOSHI: They came when we called. They should have
been here earlier.

THE VICE CHAIRMAN (PROF. P.J. KURIEN): No, no. There were three Ministers.
That is a different thing. But it is okay. Please continue, Mr. Sarkar.

fafy st =g Wsht (o daoe gt : 919 7 4wl 43 4, 79 el of, sy A A weA W
MY TG A1 MY

T et FAEL Sl qiveet 9 € {6 a9 o TEee 9w Te?
St $aUS ARG 94 39 6 9, & we were feeling. ...(Interruptions)...
DR. MURLI MANOHAR JOSHI: Our Leader of Opposition was here.

THE VICE CHAIRMAN (PROF. P.J. KURIEN): It is all right. Please continue, -
Mr, Sarkar,

SHRI MATILAL SARKAR: Sir, as regards infant mortality rate, our country ranks
49th in the world. That is not a desirable position. Now, what efforts are we making for
improving our position in this regard? Sir, the UNICEF report mentioned that our IMR was
68 per 1000 in 2005. Now, how far have we progressed during these last few years?
...(Interruptions)... Have we progressed during this period?

THE VICE CHAIRMAN (PROF. P.J. KURIEN): Wind up, please.

SHRI MATILAL SARKAR: Two minutes, Sir. Sir, two minutes more. Sir, we have
made advancement in the field of technology. But, science and technology should also come
in the field of health. Sir, my question is, whether we have advanced in this field. We have
these seats of specialisation like MD, MS, etc., in health. In the Government institutions,
these seats are very, very limited in comparison to private institutions. To get a seat in a
private institution, lakhs of rupees are needed. The seats are limited in Government institutions.
That is why, the merit is not growing in this field. So, the Government should make an
adequate provision so that the technology can grow, the institutions can grow, and the expertise
can grow in this field.

THE VICE CHAIRMAN (PROF. P.J. KURIEN): Please conclude. You have taken a
lot of time.

SHRI MATILAL SARKAR: I am concluding, Sir. I support the Bill, and I think, my
concerns will be taken in the right earnest.

THE MINISTER OF STATE OF THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI SUBODH KANT SAHAY): Sir, when this Bill was passed in this



218 Government [RAJYA SABHA] Bills

House last time, fortunately, 1 had the privilege to reply to ihe queries of the hon. Members.
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organisation & T T §- 3FR § & 218 #R & R o sifira e Wifre & g avgn o At
o & 39 organisation B Fat 7l € i yofan oo gr e d o o e s H % fag mR Ei
a1 vare frm e ¥ e ofafm women B 2 H owe Fen i el AE IR wEw R, R oaadt ward
e 0 22 Wl @ #0d S ¥ ol wm R B e wifefew S w0, ¢ uitfdew mam @
2, T o W o Fafad s €rm, sway 3 | frem 0 3 ST g S e faa s, 9]
B down the line ¥4 up to the State, district 3R Uwrda Toe s 36t L =1 & w-39% 33
e wfgenadt #1 fergn T3 @l 1 979 9% FEe Sa fF W dem R A | S RS a5
Hieie } f 39 33 Wl women participation FLN | T&iee 7 wrgrn § i 9@ apprehensions @
TR AT ¥, 30 794 alimost GaH) gL HT &1 7w Y ¥ 1 g T iR wfee R w@ &, Sa
Qfen ot arg A g, aie 1@ €, vl steansve # @ 1@ #, e SIS 1 O @
3, sfauym §F FICCH, Cll 318 T8 & 33619 3 =) sfaugy ¥, 37 < Qusfefesg @

T @l B SR & office of profit ® a&d vt & & T A, @ fo 3 o8 avimSve &
fosrefea 8 W@ Afe Sada €1 51 THER 3P ST 2, He will be a full-time Chairman.
and he witl come under the office of profit, S TR ¥, I 787 | T8 W e Sy 7 fpan &
a7 ¥ 62 30 65 argE FER W @ F, A 62 oM 65 § wid z@ ww A vz &, ¢ faw w9 62
&1 7T 8 T &, Age-timit is not there. FfHT Taei & forg v 39 65 1 it § 1 30 5gd (@
e BT &, AR G T ATy O Wied A S Sert O e 9l i gafee o s ans
Haerd & g1 ge A=, multiplicity 309 381 1, $63 Sgfean & 5 o &0 % o gs faa
1o d T AW A, T T e iR fea € T T ey ) o fea v
o fea 1 ae A waEwAEs viE & s 9o % harassment T &, 79 789 Inspactor-
raj et dl, regulatory authority down the line, up to the Panchayat @1 % i
T  fF 30 T S IR w0 € % o H ariigivd 3 WY interaction 7R3 ¥1 European
community %1 30 ferig 2, g 3o faeer f5 a0 W, international community 1 =Rt R, Tl
U AT HT MG D, 39 S E 1F (ruit and vegetables 3R 50 BIIR FUS TY F1 q41g & 731 8, +=ifs
T Tt w1l o1 @ {1 T F ol TR O € forgan a Q {efiegenssm W@ @, gafe
W AR Y HY qgA1 i 2 iR uF qrEEidEE T @ g F 9o @ @y 9 Y e g,
S 3 FSTLIA T YA I T R A1 3R oft A A ggi Am ffrm @ mwe AR R R
0O & fau v g wora ¥ 18 wapa 1% 98 S e ool 59, 3991 o791 ¥ 1 9% W, ERE
Ty et S, T W age v wEd ¥ F fael S 399 existence 3R enforcement B AT, §
g & % w9 & 4 W el 90 %1 7E 99 o ) IWE) R WA WA o ¥ @



The Budget [13 MARCH 2008] General 2008-09 219

T wiRa g0 80 & 9 7 iR st | et § Sl T QU wUIrE | aga-agd vaie | (H)
THE VICE CHAIRMAN (PROF. P.J. KURIEN): The question is:

That the Bill to amend the Food Safety and Standards Act, 2006 be taken into
consideration.

The motion was adopted.

THE VICE CHAIRMAN (PROF. P.J. KURIEN): Now, we shall take up clause-by-
clause consideration of the Bill.

Clauses 2 to 5 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI SUBODH KANT SAHAY: Sir, I beg to move;
*That the Bill be passed.”

The question was put and the motion was adopted,

THE BUDGET (GENERAL) 2008-2009
GENERAL DISCUSSION

T et R ARl (IW IR) : ITHeAE WA, A g g weEqol favg woaw 6 w1
srae fean 2, 7ok g A amvan s §) o0 e aoR W aEl W R, 9w s fafes feafa o =l
wE A ol gu ¥ T faw ot S ofit wurm w5 S et Y srd-srmen A agm R R
s 79 el Ed ¥ 6 et aga W w1 3R wa v € ol 3wl g ot @ R ¥ 1vew v fava srd-smaen
/A T ¥ it 30w TN TR FR T R, TR AN TR AP W 9T 1 s fawd F @ )Y
w1 9 @ ¥ 3R o B T deeren s @ ¥ A9 9 Y6 109 SR 9 A @ ¥ T v
# ot gorifas i o sifteramd ¥, < & wéwE SR AT e @ L, TR FTERA @R,
Serary ¥ aftads @ T A iR ofteifite creremati W sit geaftoms vg @ ¥ suet fand ok su@
qftoms oft g A ¥ 103 gan e o aRa it s @ e I Tl B Wew d wwia A wi R,
Iqh! 32 Forg wae 33m, g 8, el dm ol 3 frg TR &) T Sl & & safieerand s,
TorHifa # & 1 sifearand sndrt, F T wr whan fR M R A M i A A w e T
aftom Y 3 ST Tt srderaren # o fiRmEe St 41 g YuR BN 1 o1 e vEar & @ €
fr v e faw o) 2 2007-08 | T sidenetl & fagda aga e ¥ v g% S 9En
& 1 oft goEmeit 1 9% 99 fRd T A PRI 30 | 9912 1 7aaT 3741 §? 701 59 faw o
3R =3 #1 AiFE ¥ IR T (7 Br-aRER F U feara- feard e T e g, g € ¥ W
T % el wonforr, snfds uftads &t @ fgon 3w &, wat fxm 2 @, 9 feon X §, = v @
& o e §)

HEEY, W TR F dfaum € s frae | st 1 foran € i on aue e
+) g, fds AR wEifa A yam $8 ol Tad 9 oraw #) wwEa o) wHan o & iR ug
it %@ T € o sgfaa 1 afon o e %1 uwar oi srdsa Qiifaa «33 are s oft serditi o7
dfaum &t Sefre & fomn €)1 o 78 9 98 ol 3 = fs e w9 B St @ QU



